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Heard Shri V.B.K. Jain, GM for the petitioner and Shri T.K. Srivastava, EE for the

respondent.



2. It has been noted that the petitioner has claimed interest on notional loan basis.
The representative of the respondent pointed out that as per the details submitted by
the petitioner in the petition for approval of tariff for the period 1.4.2004 to 31.3.2009,
the repayment of loan is to begin some time in 2007 and, therefore, he argued that the
petitioner should not be allowed interest on loan component claimed in the present
petition. Shri Jain submitted that the tariff in respect of Tanda TPS has already been
approved by the Commission by considering debt and equity on notional basis and
accordingly, in the present petition for approval of the revised fixed charges based on
additional capital expenditure on account of R&M, the equity and loan have been taken
notional in the ratio of 50:50. He submitted that the petitioner is entitled to interest on

loan as claimed in the present petition.

3. We have considered the rival submissions on this issue. We direct the petitioner
to place on record the details of loan actually contracted for this generating station,
along with other necessary details like rate of interest, moratorium period, if any, and
the repayment schedule. Let the details be filed through an affidavit within 10 days of
issue of the order. A view on the interest on loan component of tariff will be taken after

consideration of the details to be furnished by the petitioner.

4. Subject to above, order on the petition is reserved.
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